
O.A. No.31 of 1996) 

Ram Kalewar R°Y 	 .. 	 APPlicant 
-versus- 

The Unrii•on of India & others., 	Respondents 

This R.A. has been filed by the applicant for 
review of orders Passed by this court in D.A. 

No.31 of 1996 dated the 24th February,2004 whereby 

the reliefs claimed by the applicant were rejected. 

2. The applicant has challenged the order 	dted 
the 24th Febrtary,204 passed 	in Q.A. No.31/96 
on 	the ground 	that the statements made in the 
O-A. and 	rej oinder 	b0mitted by the applicint 
have not been discussed in the 	order passed by 
this Courtb  

I have gone through the order and Zind tha 
the statements made in 	O.A. and rej Oin&er JPi ed t.
by the aPPlicant have 	aken1  into accOunt.1 
of the cOnsidered opinion that the aPPlicant has 

failed to satisfy to review the order passed in 
the 	as the scope of review 	is very 
limited under the covjsjons prescribed. 
in the central Mministrative Tribunal (Pr ocedure) 
Rules,1987 	and also as per the provisions 
contained in order 47, CwP.C. which provides tha 
and order can be reviewonly if there is some rniskake 
or error apparent an .the face of the record, which 

in the prserie case the applicant has miserably failed 

to estab1ish) and the g.. does not merit for 
preliminary hearing and deserves to be dismissed 
at the circulation stage. 

in view of the above mentioned reasons, I find 
no reason to review the order passed in the O.A. 
and, accordingly1  the R.A. is dismissed at the 
circulat ion stage 	with no or. r ê to costs. 

(Maritre war 
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